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From  

P Arivalagan,  

Assistant Executive Engineer, 

Department of Environment & Climate Change, 

Saidapet, Chennai -15. 

To  

The Director  

Department of Environment & Climate Change, 

Saidapet, Chennai -15. 

 

Respected sir, 

Sub.: OA No. 108 of 2024 with the Hon’ble NGT (SZ) concerning the 

expansions secured by M/S Coromandal International Limitted, Ennore 

and its operation in the CRZ area. 

Ref.: U.O. note no.: DOECC/474/2024 – TO – GIS dated 03-09-2024. 

           Original Application no.: 108/2024 filed by Thiru A. Bhagat Singh, 

Ennore and Ors before the Hon’ble NGT (SZ) concerning the illegal 

expansions secured by M/S Coromandal International Limitted, Ennore 

and illegal operation in the CRZ area. 

The case was heard on 21.08.2024, during which the Hon’ble NGT 

(SZ) issued the following directive:   

“2, The Tamil Nadu SCZMA is yet to file its response, as the preliminary 

issue of limitation has to be considered.”   
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In accordance with the directives from the Hon’ble NGT (SZ), the Director, 

Department of Environment & Climate Change has instructed the Assistant 

Executive Engineer & Forest Range Officer from Department of Environment & 

Climate Change to inspect the site and to submit a detailed report on the same.  

In this connection, a site visit was conducted along with the Forest Range 

Officer, TNPCB Ambattur AEE Thiru Somasundaram and Coromandal officials 

in M/S Coromandal International Limited, Ennore on 19/09/2024.  

Observation/Findings 

During inspection at the M/S Coromandal International Limited- Ennore, 

it was found to be operational. It was observed that at present, no new 

construction/ Modernization of work was found. Upon enquiry, the M/S 

Coromandal officials informed us that the unit was established in the year 1963 

prior to the CRZ notification 1991 and there has been no increase in total land 

area since interception. The unit has taken approvals from MoEF&CC from time 

to time and the copy of the same is submitted for verification. The following 

documents are enclosed as annexure. 

1. J-170119/9/94-IA-III dated 17.06.1994 - Permission for submarine 

pipeline system for imported ammonia. Annexure- 1. 

2. J-17011/9/94-IA-III dated 20.12.1995 – Ammonia Storage tank at 

existing Ennore Unit.  Annexure- 2. 

3. F. No. J-11011/358/2007-IA II (I) dated 03.09.2007 for Expansion of Fertilizer 

plant.  Annexure- 3.  with conditions stipulated.  

As per J-170119/9/94-IA-III dated 17.06.1994 condition, 
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            (3) the proponents should prepare a proper Disaster Management 

plan and Contingency plan for any eventuality in the event of ammonia 

leakage from the pipe line or the store tank, and submit the same to the 

Ministry within three months of the issue of the clearance letter. 

 J-17011/9/94-IA-III dated 20.12.1995 condition 

(ii) The condition stipulated by Tamil Nadu Pollution control board vide their 

letter no T11TNPCB/DNSEC/96/CMN/95 dated 22 August 1995 should be 

strictly implemented. 

(v) Necessary support should be extended during monitoring of the project by 

our Regional office at Bangalore. 

F. No. J-11011/358/2007-IA II (I) dated 03.09.2007 condition  

(xix) the implementation of the project vis-à-vis environmental action plan shall be 

monitored by concerned regional office of the ministry SPCB/CPCB. A six-monthly 

compliance status report shall be submitted to monitoring agencies and shall be 

posted on the website of the company. 

(xxi) the project authorities shall inform the Regional office as well as the 

ministry, the date of financial closure and financial approval of the project by 

the concerned authorities and the date of the start of the project. 

Conclusion 

1, As per CRZ Notification 2011 Para 3, Prohibited activities within CRZ, the 

following are declared as prohibited activities within the CRZ, -   

(I) Setting up of new industries and expansion of existing industries 

except, - 

(a) Those directly related to waterfront or directly needing foreshore 

facilities; 
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Explanation: The expression of “foreshore facilities” means those activities 

permissible under this notification and they require waterfront for their 

operations such as ports and harbours, jetties, quays, wharves, erosion control 

measures, breakwaters, pipelines, lighthouses, navigational safety facilities, 

coastal police stations and the like; 

(ii) Provided that facilities for receipt and storage of fertilizers and raw materials 

required for manufacture of fertilizers like ammonia, phosphoric acid, sulphur, 

sulphuric acid, nitric acid and the like, shall be permitted within the said zone 

in the areas not classified as [CRZ1(A)]. 

2, The aforementioned industry began operations in 1963 and received CRZ 

clearance and approvals from MoEF&CC whenever it expanded or underwent 

modifications. According to the 2011 CRZ Notification, it is a permissible activity.  

3, As per MoEF&CC F. No. J-11011/358/2007-IA II (I) dated 03.09.2007,   

condition (xix) stipulated that the implementation of the project vis-à-vis 

environmental action plans shall be monitored by concerned regional office of 

the ministry SPCB/CPCB. A six-monthly compliance status report shall be 

submitted to monitoring agencies and shall be posted on the website of the 

company. 

4, In view of above, a letter may be sent to MoEF&CC and Chairman CPCB, 

Parivesh Bhavan, CBD – cum- Office Complex, Delhi-110032, whether the 

project proponent has submitted the six-monthly compliance status report on 

regular basis.    
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5, A Letter may also send to the Member Secretary, TNPCB, Guindy- Chennai to 

confirm whether the project proponent has submitted the six-monthly 

compliance status report on regular basis and the current status of this matter 

to be reported to this office immediately. 

Enclosed are the photographs taken during the inspection for your kind perusal.        

                    

Ammonia Tank 
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Ammonia tank Pipe line  
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Submarine pipeline 
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General view 
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Annexure -1 
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                                                  Annexure – 2 
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